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?l.t1ia.Cba;mli~of-the_.co.iiii:nj~ rm Pnv.ate K~bers' Bws aDci 
ResOlutions, having be~ ll\1tbori!i!ed ))1. the Committee to present the 
Report on the.ir behalf. present this Thirty-seventh Report. 

2. '!h~ .. Comm~ttee met on 28 July. 19&7 for-

I. Examination of the following Constitution (Amendment) Bills 
under rule 294(1) (a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1987 (Substitution of 
aew article jor article 263) by Shri Syed Shahabuddin. 

. ,,' 

(2) The Constitution (Amendment) Bill, 1987 (Amendment of 
Seventh Schedule) by Dr. Chandra Shelthar Verma. 
'"';" . ~ 

(3) l'beCa.uiutiOD(~~cUnent) BUl, 1987 (Insertion of new 
article 333A) by Ch. Lachchhi Ram . 

. " . '- , 

u. ciulifieation 'afld allocation. of time for di~;'on of.Bib.. 
(VIicIe AppendiX) U!ldet- clauses (b) and (c) of rule 294 (1) of 
the Rules of Procedure. 

Examination Of Constitution (Amendment) Bills -. .. 
3. The Committee considered the Bills. and artived at the following 

-findings as a result of their examination of the Bills:-

Findings of the Committee 

(1) The co~titution (Amf!Ddme~t) Bill, 1987 (Substitutit>n of 
new article for aTticle 263) by Shri 5,yed Shahabuddin . 

. -The.am aeeb to wbstitute a new article for article 263 of the Consti-
~1Mieft:with a view to provide for the establishment of an Inter-State 
~1 ..... eMn. fit "'-on issues which concern the States as well 
as the Centre. or which concern more than one State. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(2) The Constitution (Amendment) Bill, 1987 (Amendment of 
Seventh Schedule) by Dr. Chandra Shekhar Verma. 

The Bill seeks to amend the Seventh Schedule to the Constitution 
with a view to transfer from the State List entry 17 relating to water 
supply, irrigation and canals, etc. to the Union List so as to empower 
Union Government to formulate plans for the speedy execution of 
irrigation, power and other river water 'schemes. 

fP·T.O 
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After .considering all .aspects .o.f..pie Bill, .~ .. Commi~ :~end 
that the member may be permitted to move for leave to introdUce the 
Bill. 

• I 

(3) The Constitution (Amendment) Bill, 1987 (InsertiOn of 
new article 333A) by Ch. Lachchbi Ram. 

The Bill seeks to insert a new article 333A in the Constitution with 
a view to reserve seats fQr the Scheduled Castes and Scheduled Tribes in 
all loc~ bodies, including those for the offices of Chairman, President or 
Mayor, as the caSe may be, of Gram Panchayat, Zila Parishad, Municipal 
Committee or Municipal Corporation, of every State. 

After considering all aspects of the Bill, the Committee recommend 
that the member may be permitted. to move for leave to introduce the Bill. 

Classification and allocation of time to Bills 

4. The Committee then considered classification and allocation of time 
to five Bills specified in Appendix. 

5. After conSidering all aspects of the Bills, the Committee recommend 
that the Consumer Protection (Price Detennination of the Products 
Manufactured in the Private Sector) Bill, 1987 by 8hri Chintamani Jena, 
be placed in category 'A' and the remaining four Bills be placed in 
category 'B'. The Committee recommend allocation of time for each of 
the Bills as shown in column & of the Appendix, 

Recommendations 

6. The Committee recommend that-

(i) Shri Syed Sbahabuddln, Dr. Chandra Shekhar Verma and 
Ch. Lachchhi Ram be permitted to move for leave to introduce 
their Constitution (Amendment) Bills, and ~ 

(ii) the classification and allocation of time to Bills by the Com-
mittee, as shown in the Appendix, be agreed to by the House. 
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The DJ::tor~ and B1gimers (a'lgllatio, of 49 of 1937 
Migration to Foreign Countries) Bill, 
1987 by Dr. P. Vallal Perumm. 

2 The C.:m~umer Pr,)tection (Pri~ Dctermi- 50 of 19S7 
nnion cf the Products Manufactured in 
the Private Sector) Bill, 1987 by Shri 
Chintamani lena. 

3 TM S~hedllled Clstes and S~he(hled 
Tribes (R~l'lition of Welflfc A~socia­
tion~) Bill, 1987 by Dr. P. Vallal Perum'.Ul. 

52 of 1987 

4 The CO:l~titutioD (A~m'lJlt) Bill, 1987 47 of 1987 
(Amendment qf article 25, ./c.) by Shri 
Shantaram Naik. 

5 The Preventio:l of Food Alilllteration 51 of 1987 
(Am~m'nt) Bill, 1987 (fnse,.,ion 
of stetio" 16A, etc.) by Shri Hussain 

Dalwai. 
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